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DATE OF ORDER -: 10-02-1997,

Between :-

Naveen Chandra

ten Appllca nt
And

1, The Regional Provident Fund Commissioner,
A.P., Barkatpura, Hyderabad. :

2. The Dist. Employment O0fficer (Labour),
Hyder abad.

.ses Respondents

Shri

..

Counssl for the Applicant

P ‘

Counsel for the‘Respondents : Shr i S.Lakshmi Kanta Rao forAR:1.
Shri Ramesh’ Ranganathan, for R-2.
CORAM
fHE‘HGN'BLE SHRI R.éRNGARAJANr : mEMBER  (A)
THE HON'SBLE SHRI B.S5.JAI PARAMESHWAR :  WMEMBER (J)
(Drdér'per Hon'blé Shri R.Rangarajén, Membgrv{A) j.
o

LI ) 2.



(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

None for the applicant, Heard Shri S.lLakshmi Kantha
Rao for Respondent No.1 and Shri Ramesh Ranganathan for Respon-

dent No.2.

2. This O.A. was filed by the applicant praying for a direc-

tion to respondent No.2 to sponsor his name to Respondent No.1 for

se lection to the [pOST O FIESSEIUBL LIl GLLULSUGHLSE wasi wim e mme o,

of registration,

3. In pursuanﬁe of notification issued by Raspondeﬁt No. 1

to Respondent No.2 in regsard to the post of Messenger, Respon=

dent No.2 sponsored the names of candidates and the épplicant's

name was not sponsored. In view of the above, he has filed this
J.4. praying for the following direction :-

"To dérect the 2nd resbcndent to sponsor

~

the name of the gplicant to thes ist respon-~
dent ?Dr.selectian to the post of Messenger
irn accordance with seniority, and pass such other
order or orders as this Hon'ble Tribunal may

dezem fit,"

An interim ordér on 26-3-%4 was issued in this 0.A.,,where by

the Respondantho.1 directed to interview the applicant also
ifrhe is goiné to be present ﬂﬂ—%ﬂﬁ%?ffz_at t he office at 9.30 am
on 29-3-94 along with this interim order. Now it is brought to
our notice that the interviews uere conducted on 18~6-54 and the
applicant was also interviewed along with the candidates sponsored

by the Employment Exchange and that the applicant failed in the bt
, , —

interview., Hence the applicant has no lkeee—standig to claim the



post of messenger in the Respondent No.1 organisation,

4. The applicant was represented by his counsel Shri
' [
D.P.Kali. It is now stated that S5hri D.P.Kali was expired.
In view of the above uwe have issued notice to the applicant
on 6~1-97 to be present in the Court either in person .or

through his edvocate on 21-1-97%, However the case was not heard

on.thet day. Even today, the applicant was not present though

In view of the above, we feel that the applicant has no interest

in contesting the case.

5, As it has also been stated that the applicant has failsd
in the interviews é&en if he is sponsored by the Employment
Exchange unless he }% qualifigd in the interview, he cannot be
appointed.ﬁince he has not gqualified in the interview, he has no

case and the C.A. is dismissed. Np order as to costs.
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Dated: 10th February, 1997,
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